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SUBJECT: INTERNSHIP GUIDELINES OF TELECOM REGULATORY AUTHORITY
OF INDIA

1. Object and Purpose:

(@)  Telecom Regulatory Authority of India (TRAI), New Delhi is a statutory body
set up under an Act of Parliament viz. TRAI Act, 1997. TRAI has been established
to regulate the Telecommunication Services and to protect the interest of service
providers and consumers. TRAI also seeks to promote and ensure orderly growth
in the telecom sector and matters connected therewith or incidental thereto. The
functions relating to regulation of Broadcasting and Cable Services Sector have
also been entrusted to TRAI since 2004. In order to execute various policies /
recommendations / papers, TRAl needs to attract talent from the fields of
Technology, Law, Economics and Public Policy.

(b) Several academic institutions and young scholars have expressed a desire
to contribute to TRAI projects. TRAI is of the view that an Internship Programme will
ensure interaction of the Authority with young Indian scholars with brilliant academic
background from reputed academic institutions in the country and abroad.

() Interactions with young scholars will provide fresh ideas and research
support from the field of academics. At the same time, it will provide an opportunity
to young scholars to contribute towards projects of national importance and also
provide an insight into working of the government.

2, Short Title and Commencement:

(a) These Guidelines may be called TRAI Internship Guidelines, 2017.
(b) They shall come into force with immediate effect.
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3. DEFINITIONS:

Unless the context requires otherwise, following words shall have the meaning
attributed to them in these guidelines:-

(@  “Authority” means Telecom Regulatory Authority of India including its Regional
Offices.

(b)  “Sponsoring Institution” means the Academic Institution, in which the applicant is
currently studying or has recently passed out from.

(c)  “Applicant on Internship” is a person, who wants to work for mutual benefit with the
Authority, on a full-time basis with the sole purpose of enriching his knowledge in the area
of expertise.

(d) “Area of Expertise” means the subject or area in which the Applicant possesses
expertise and wants to enrich it further.

4. ELIGIBILITY

(a) Indian students from recognized universities in India or abroad who have secured at
least 60% marks in the last held degree or certificate examination and :-

who have completed education under 10+2+3 pattern of education i.e. students
who have completed 15 years of formal education

or
who are pursuing 4th year in the Engineering stream in the 10+2+4 pattern of
education

or

who are pursuing 4th or 5th year in the integrated degree course or dual degree of
10+2+5 pattern of education

or
who have completed 2™ year Engineering or Science course in any IIT or NIT

or
who have completed 2nd year in the law degree course from National Law
Universities

or

who have completed intermediate course of Institute of Cost Accountants of India
(ICAl) and secure 60% or more marks.

or
who are pursuing M. Tech/M. Engg./MCA in any IIT or NIT.

(b)  The qualifications may be relaxed in deserving cases based on the needs of
the Authority on the recommendations of Secretary, TRAI and prior approval of
Chairperson.

(c)  Possessing minimum qualifications as above shall not guarantee Internship
in TRAI. Candidates having exposure in the area of intended internship with good
academic background and having higher qualification, based on need shall be
given preference.
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HOW TO APPLY

(a) Interested and eligible students must send their applications, CV, areas of
work interest along with two references in the prescribed application form. These
applications need to be sponsored by the Institution of the candidate seeking
internship. From time to time, the Authority may also put out notice on its website
requesting Intern applications.

(b) In case a candidate is willing to pursue his’her internship in a specific
Regional Office, application/ CV may be sent by post or submitted to the Advisor
(A).

(¢) Regional Offices/Hqs can also identify interns for specific area based on
enquiry from academic institutions

SELECTION :

(a) After the preliminary scrutiny regarding eligibility, the applications of
shortlisted candidates will be placed before the committee constituted for selection.
In case of Regional Offices, the shortlisted applications will be forwarded to
Regional Offices keeping in view the preference of location of candidates.

{(b) Selection Committee at Headquarters as well as at ROs will be constituted
with the approval of Secretary, TRAl consisting of Advisor (A) and Advisor
(Legal/Finance).

(c) The selection committee may conduct personal or telephonic interview, if
required. No TA / DA shall be paid to candidates for attending the personal
interview.

(d) In case any relaxation is required the same shall be placed before Secretary,
TRAI for approval.

DURATION OF INTERNSHIP
(@  The minimum duration of internship shall be of eight weeks/two months,
extendable up to three months, depending on the requirement of the Authority and

time the intern is willing to spend with the Authority.

(b)  Extension beyond three months shall be permitted only in exceptional cases
on the recommendations of Advisor (A) and with prior approval of the Secretary,
TRAI.

(c) The maximum duration of internship for students of Institute of Cost
Accountants of India and M. Tech/ M. Engg/MCA, shall be of six month.
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CODE OF CONDUCT :

The Intern appointed by the Authority shall observe the Code of Conduct of TRAI,
which shall include but will not be limited to, the following:

(@)  The Intern shall follow the rules and regulations of the Authority that are in
general applicable to employees of the Authority.

(b)  The Intern shall follow the confidentiality protocol of the Authority and shall
not reveal to any person or organization confidential information on the Authority, its
work and its policies.

(c) Interns may, with the prior permission of the Authority, present their work to
academic bodies and at seminars and conferences. However, even for this
purpose information that is confidential to the Authority cannot be revealed under
any circumstances.

(d) Any papers and documents written and/or published by the Intern should
carry the caveat that the views are the personal views of the Intern and do not
represent or reflect the views of the Authority.

(e) Interns will follow the advice given to them by the Authority regarding
representations to third parties.

() In general an Intern may not interact with or represent the Authority vis-a-vis
third parties. However, some Interns may specifically be authorized to interact
with third parties on behalf of the Authority depending on the nature of their roles
and responsibilities.

No Intern shall interact with or represent the Authority to the media (print and
electronic).

(h) Interns will conduct themselves professionally in their relationship with the
Authority and the public in general.

PLACEMENT :

(@)  The interns would be attached with one of the officers of Advisor Level in the
concerned Division of the Authority.

(b)  The internship is neither a job nor an assurance of a job with the Authority.
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10.

1.

12.

13.

SUBMISSION OF PAPER:

(a) Work plans and work schedules shall be developed by the supervisor and
the Interns shall invariably adhere to the same.

(b) The interns will be required to submit a Report/Paper on the work
undertaken at the end of the internship to the respective Dy/Jt. Advisor which shall
be countersigned by the concerned Advisor at Regional Office/Hgs. as acceptance
of successful completion of Internship.

TOKEN REMUNERATION :

(a) Interns will be paid a token remuneration @ Rs.10,000/- four week/per
month per intern.

(b) Interns who are taken in after relaxation to the qualification outlined in para 4
(b) shall not be paid any remuneration.

(c) The remuneration shall be paid after the completion of Internship on
submission of Report duly accepted by the Dy/Jt.‘Advisor and countersigned by the
Advisor at Hgs/Regional Office.

CERTIFICATE OF INTERNSHIP:

Certificates will be issued by the HQs or respective Regional Office to the interns on
the completion of Internship and submission of Report duly countersigned and
accepted by the competent authority as stated above in Para 9 (ii).

TERMINATION:

(@)  The Authority may disengage from the Intern if the Authority is of the view
that the services of the Intern are no more required.

(b)  The Authority may terminate the services of the Intern at any time without
assigning any reasons and with immediate effect.

(c) If the Intern decides to disengage from the Authority, he should provide 2
weeks' prior notice. However, the Authority may in certain cases, particularly interns
who plan to stay for more than 2 months, prescribe a notice period of up to one
month. Notice period may be waived from time to time by the supervisor depending
on the role of the Intern.

(d)  Upon termination, the Intern must hand over to the Authority, any papers,
equipments or other assets which might have been given to the Intern by the
Authority in course of his work with the Authority. This will include any badges or 1D

Cards which may have been issued to the Intern.
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